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BBFORB THE HON'BLB NATIONAL GREBI{ TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORTGTNAL AppLrCArrON No. s2 oF 202q rex.r. '7-'a4r\rl.y,iilfr,r,,#tl/
ER OF:

Tilted ooNoida CEO Removed CM Orders SIT
s Drowning" appearing in The Times of India Dated-20.01.

RBPLY ON BEHALF OF DISTRICT MAGISTRATE. GAUTAM BUDDH

NAGAR. U.P. IN COMPLIANCE OF THE ORDER DT. 22.01.2026

PASSED BY THB HON'BLE NATIONAL GREEN TRIBUNAL

I, Medha Roopam, aged about 35 years Wo Manish Bansal, presently posted as

District Magistrate, Gautam Buddha Nagar, do hereby solemnly affirm and state

on oath as under:

1. That I, the deponent in official capacity mentioned above, am acquainted

.;., .,Iith the facts and circumstances of the case and as such I am competent

affidavit have been drafted by

ions and the contents of the same are true to

my

my

knowledge and nothing material has been conceal

\v
ed therefrom.

izedto swear this affidavit.

r&TT*,, d**.,j 
^,.h,'rni.flJvalid 

urr,, rll ;u',$

S,6'd'il;#/qo
Qor,-*
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RESPONSE ON BEHALF OF RESPONDENT NO. 5 IN COMPLIANCE OF THE ORDER DT. 22.01.2026 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL



BACKGROUND OF THE MATTER

3. That the present original application is registered suo motu by the Hon'ble

nal on the basis of the news item titled uNoida CEO Removed CM

SIT probe into techie's Drowning" appeating in The Times of

20.01.2026. That the news item relates to the drowning of a

*u.. engineer Sh. Yuvraj Mehta in a waterlogged trench at a

commercial site in Sector 150 Nodia. As per the news item, Sh. Mehta took

a sharp right-angle turn and due to fog conditions, fell into the trench. The

said land in Sector 150 where the person died was initially allotted for a

private mall project, but had turned into pond as rainwater and wastewater

discharged from nearby housing societies was allowed to accumulate in it

for a decade. The storm water management plan that was chalked out by

the Irrigation Department in 2015 remained on papers despite multiple

rounds of surveys and site inspections. The documents assessed showed

that the Irrigation Department in 2015 proposed a head regulator to divert

water flow into the Hindon. In 2016, it received Rs. 13.05 Lakh from Noida

Authority to undertake a survey and prepare a design of the proposed

I regulator. As per the news item, the said storm water received from existing. As per the news item, the said storm water received from existingt regri: 
YI A.oidraini potentially increasing discharge and suggested that hydraulic or: l,

',1.'., . I

i. : 1- - --- - -t r,--r^^l ^f -^^^^L^-:^^1 ^.^^^ 'I'L^ l^l^., i- +^l. : pneumatic gates to be used instead of mechanical ones. The delay in taking

up remedial measures saw severe water logging. The basement of several

viiaY F*l?

t,ill,,;J[$;\ ^ 
G'15' tr'ii6;t

alro's

34



housing societies in nearby areas were flooded as rains could not be

in the Hindon in the absence of a regulator. Without a controlled

stagnated and risked backflow into the river that swelled.

alleged inaction py the Noida Authority due to water logging.

item indicates laps by the Noida Authority in taking up remedial

measures which resulted in the death of the person.

4. That the incident occurred at Plot No. SC-021A-3 situated in Sector-ls0'

NOIDA. Plot No. SC-02/A-3 falling under Sector 150 located in Kondali

Bangar, Noida, which falls in the notified area of New Okhla Industrial

Development Authority (hereinafter referred to as the 'Noida Authority'),

the said plot was sub leased by Noida Authority to subsidiary of M/S Lotus

Green Construction Pvt Ltd, D107 Panchsheel Enclave, New Delhi 1 10017

by letter no tgsrr/qrFrq / zot6 / 471 dt. 06.06.2016 Hence the site in

question lies under jurisdiction of Noida Authority.

That the Hon'ble Tribunal vide order dt. 22.01.2026 issued a notice to

t for filing the response/reply for which Deponent sought Reports6,,ifr:)
* *[i;l;,ri'ff[1f
\%, 6't'-*i':';t'70'u

\QorrNoP

various departments, details of which is given as under-

vrrey p.*rs
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REPORT FROM THE IRITIGATION DEPARTMENTi

GHAZIABAD. U.P.

the Deponent vide letter dt. 08.04.2026 has directed the Executive

Irrigation Department, Ghaziabad, u.P. to provide the report

to the actions taken in the present matter. ANNEXURE R-1.

".'-::bp,o!', ,'!t"(i) .t,4,

,*i
Irrigation Department vide letter dt. 08.04.2026 has provided their

report. The detailed repoft is hereby annexed as ANNEXURE R-2.

According to that report Noida Authority requested the lrrigation

Deparlment to provide the estimate for construction of regulator for proper

flow of rainwater drainage at Sector-150 vide their letter dt.28.08.2015.

After which several correspondence took place between Noida Authority

and Irrigation Department. Noida Authority vide their letter dt.24.03 -2026

approved/granted their Administrative and financial approval to the

estimate amounting to Rs. 3139.66 lakh. A Copy of the letter dt'

24.03.2026 has been annexed herewith as ANNEXURE R-3.

Irrigation Department has filed its separate response in the same

Principalbefore the Before The Hon'ble National Green Tribunal,

h, New Delhi
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REPORT OF GROUND WATER DEPARTMENT

9. That the Executive Engineer, Ground Water Department, Division-

m Buddh Nagar vide letter dt.28.01.2026 has stated that a site

of the incident location in Noida Sector-150 on 22.01.2026 and

. The observations are as follows:

ng field verification, it was observed that two sewer drains exist

along the road. The sewer drain constructed towards the pit had a

damaged wall, with cracks at multiple places, due to which seepage is

occurring and the drain water is continuously flowing into the pit' This

has resulted in the present condition of waterlogging'

o Some local residents present at the site also stated that a similar situation

of water accumulation existed in the pit during the previous year as well.

Due to continuous seepage of sewer water, the pit remains filled with

water at all times. They further informed that even during the summer

season, the waterlogging condition remains more or less the same'

o The incident site falls within the floodplain area of the Yamuna River.

undwater level iin thiis area is high, due to which the water

in the pit does not percolate into the ground. Continuous

e of sewer water into the pit prevents any reduction in the water

level of the pit.

A Copy of the letter

ANNEXURE R-4.

dt. 28.01 .2026 has been annexed herewith as

vrjay pei

* flttl e:,,'"'
, Halirj rii; :, ; r iir
\O^ 6.tJ. iv,e6,ri

k"'"Ng
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REPORT OF UPPCB

1O.That pursuant to the directions of this Hon'ble Tribunal and the Deponent

ion was conducted by UPPCB. As per the report of such

it was found that the said plot and adjacent Plot No. SC-02B

to Iilet Renters Private Limited presently have water

hted in the form of a lake/pond. That as per Google Maps and as

tioned in the letter dt. 17.01.2017, the area of Plot No. SC-02B is

approximately 1,00,000 sq. meters; thus, total area of the developed water

body is approximately 1,27,000 sq. meters. That as per Google Earth, water

accumulation on the said plot is visible since November 2021. During

inspection, it was observed that the entire area had severe waterlogging due

to accumulation of rainwater, stormwater, and wastewater other effluents

generated from Sector- 150. The said pond llake structure is sumounded on

three sides by storm water drains, which are damaged at various places,

due to which drain effluent is entering and accumulating in the said plots.

The blockage has rendered the drainage system non-functional. That due

[FUch blockage, there exists no effective outlet for water discharge. That
f)

, multiple breaches and openings were observed in the storm water

11s, through which water is seeping into adjoining plots.

of UPPCB has been annexed herewith as ANNEXURE R-5.

', accu
ii,
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Principal Bench, New Delhi

That UP Pollution Control Board has filed its separate response in

the same matter before the Before The Hon'ble National Green Tribunal,

YBE EHO LB HIG

TURB AT HABAD

it is pertinent to note that the mattet of "Himanshu Jaiswal Vs State

of u.P. & ors.),, civil Misc. writ Petition (P.LL) No. 306 of 2026 is

pending before the Hon'ble High Court of Judicature at Allahabad. That in

the said Writ Petition the prayer of the Petitioner is reiterated as under:

*PRAYER

a) Issue an appropriate writ, order or direction for court-monitored

comprehensive safety auditof all open construction sites, basements,

exc avations, trenches, and w ate r-l o gged b o dies endangering Pub I ic s afety

across I'{oida ancl Greater lVoida. including all those abandoned, stalled,

or non-operational projects, andfurther direct the Respondent Authorities

to:

l. complete the said safety audit within a time-bound period to be fixed by

this Hon'ble Court; and

b) constituting an independent high-level Court monitored inquiry,

preJbrably headed by a retired Judge of this Hon'ble Courtin a time-bound

to inquire into the circumstances leading to the death of Mr.

hta, including:

failure of statutory authorities to secure the hazardous site;

sions and delays on the part of police and rescue agencies; and

;,J;.,,
* ft**,,, ,,li'iti

, *..n'"o,:i':"']l,il
s, u"u.**;;

kor;-d
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IIL fixing responsibility of all concerned fficials and authorities, without

confining accountability solely to private builders.

ue clirections to frame, notify, and strictly enforce mandatory safety

for all ongoing and abandoned construction sites.

Respondent State and authorities toformulate and implement

Operating Procedures (SOPs) for urbqn emergencies

h other and further orders as this Hon'ble Court may deem fit
'proper in the interest of justice, public safety, and protection of

fundamental rights under the Constitution of India-"

A Copy of the Writ Petition, Orders and Case Status has been annexed

herewith as ANNEXURE R-6.

12.Thatin the above-mentioned Writ Petition, the Deponent \s Respondent lt{o.

4 and a Response has been filed by the Deponent and in that response the

deponent has said that-

13.That the Chief Executive Officer, Noida Authority appointed by the State

Government is a whole time officer of the authority and in exercise of such

powers, he performs such duties as may be notified by the regulation or

delegated to him by the State Government.

Section 6 of the UP Industrial Area Development Act, 1976 provides

ions of the Industrial Development Authority. For ready reference

6 of the Act is reproduces hereunder:

t.The object of the AuthoriQ shall be to secure the planned

development of the industrial development area.

(2) Without prejudice to the generality of the obiects of the AuthoriQ,

the Authority sholl perform the following functions : -

Ko{ar{i( 
url*r''?i?:#d

Wxgi

v
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(b) to prepare a planfor the development of the industrial development

area;

(c) to demarcate and develop sites for industrial, commercial and

idential purpose according to the plan;

provide infrastructure for industrial, commercial and residential

CS;

ide amenities;

allocate and transfer either by way of sale or lease or otherwise

plots of landfor industrial, commercial or residential purposes;

@) to regulate the erection of buildings and setting up of industries:

and

(h) to lay down the purpose for which a particular site or plot of land

shall be used, namely for industrial or commercial or residential

purpose or any other specified purpose in such area'"

15. That Section 9 provides that no person shall erect or occupied any

building in the Industrial Development area in contravention of any

building regulation made under Sub-Secti on2. For ready reference Section

9 of the Act is reproduced hereunder:-

"(l) No person shall erect or occupy any building in the industrial

development area in contravention of any building regulation made

under sub-section (2).

| (2) The Authority may by notification and with prior approval of the

q 
State Government make regulations to regulate the erection of buildings

l

r/-,j ,rr... and such regulations may provide for all or any of the following matters,
Vatid'i,,,

namelY

(a) The materials to be used for external and partition walls, roofs, floors

and other parts of a buildings and their position or location or the

method of construction;
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/Aa*66O the ventilation in, or the space to be left about any building or part

{{ u,rr,r- ,k,_*rh\ of to secure circulation of air or for the prevention of fire;

f/ ! y'" '.'iie1") tlle number and height of the storeys of any building;
;rt"''i- " ': 

'irtfi4|. means to be provided for the ingress and egress to and form any
\\'-'u,i,',, , i,,,.i
\kr; 

^"i*gffr(ai,*'\*:-i.Y,! j+:t'(g) 
the minimum dimensions of rooms intended for use as living rooms

or sleeping rooms and the provisions of ventilation;

(h) any other matter in furtherance of the proper regulation of erection,

completion and occupation of buildings and

(i) the certificates necessary and incidental to the submission of plans

(b) Lay out plan of the building whether industrial, commercial or

residential;

(c) the height and slope of the roofs and floors of any building which is

intended to be used for residential or cooking purposes;

amended plans and completion reports."

16.That Section 10 of uP Industrial Area Development Act, 197 6 vests power

with the Noida Authority for requiring proper maintenance of sites or

building. For ready reference Section 10 of the Act is reproduced

hereunder:

"If it appears to the AuthoriQ that the condition or use of any site or

ccupier of that site of building a notice requiring him to take such steps

qnd wi.thin such period as may be specified in the notice and thereafter to

OF IN
maintain in it in such manner as may be specffied therein and in case such

transferee of occupier fails to take such steps or to maintain it thereafter

, building is prejudicially affecting or is likely to affect the proper planning

[,,i of, or (he amenities in any part of the industrial development area of the

\ 
\ i 

I -^^.Ll:- tl-^,.^ ;+ ,^^^,t dn,r'1rn nu tlno fvnvtc{broo nt,\ 
intterests of the general public there, it may serve on the transferee or
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the Authority man itself take such steps or maintain it, and realize the cost

incurred on its from such transferee or occupier. "

17 .That similarly Section 16 of the UP Industrial Area Development Act, 197 6

rs the authority with the power of entry to enter upon any land with

ut assistance for the purpose of enquiry, inspection, measurement

of land or building and for other incidental

brmance etc.

overriding effect ofthe aforesaid Act has been provided in Section

of the Act. For ready reference Section 17 of the Act is reproduces

hereunder:-

" |7.(Jpon any area being declared on industrial development area

under the provision of this act, such area, if included in the master plan

or the zonal development plan under the Uttar Pradesh [.Jrban planing

and Development Act, 1973, or any development plan under any other

Uttar Pradesh Act, shall with effect from the date of such declaration

be deemed to be excludedfrom any such plan. "

19.That Section 18 and 19 of the Act empowers the authority to make rules

and regulations for the matters referred therein.

"18. The State Government may by notification make rules for carrying

out time purposes of this act.
I 

out time purposes of this act.

l,t 19. (1) The Authority may with the previous approval of the State

/ Government make regulation not inconsistent with the provisions of

ttiis Act or the rules mode thereunder for the administration of the
'',,,:,':

affairs of the Authority.
(v r${o9

z6UAJr;
vijay ri,ilblf,l- I r,liilrl*"ittg >u

* ,jil1,] ,, ; i'i{hwr

\* o.u.l,,i,ur 
^*
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, ,, .. " ' ." Sri.h,{leetings. and the number of members necessary to form a quorum
;l.r' ,,4 1;

* 
'" ' V,,. ' tho"Ll "/.

(2) In particular, and without prejudice to the generally of the

foreboding power, such regulations may provide for all or any the

following matters namely-

f@i;;y\[" summoning and holding of meetings of the Authority the time

vi i:', i 1,,,,Utt\i" there'::: 
-"tings': t" u; tretatnl:::t::::::::::::::

')

AC Orrw"powerand 
dutiet^"t*.: Chief Executive 

fffrcer;
6; ttre form of register of application for permission to erect a building:

(d) the management of properties of the Authority;

(e) fee to be levied in the discharge of its functions;

(fl) such other matters as are to be provided for in regulation."

20.That in exercise of powers under Sub-Section 2 of Section 9 and Section

19 regulations have been framed namely New Okhla Industrial

Development Area Building regulation, 2010 vide notification dated

30.11 .2010.

2l.That Regulation 20.2 of the New Okhla Industrial Development Area

building Regulation,2010 defines unsafe buildings and Regulation 20.3

empowers the Chief Executive Officer of the Industrial Developmental

Authority to take such action as may be necessary in respect of

unauthorized construction. For ready reference Regulation 20.2 and 20.3

ard or are otherwise dangerous to human life or which,

'eason of inadequate maintenance, dilapidation or prohibition in

relation to their existing use, have become hazardous

or public welfare. \ .,/\\\1\\\\

to safeQ, health
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(

20.3 'Unauthorised development.' In case of unauthorised development,

the Chief Executive Officer shall-

(") take such appropriate action as may be necessary, including

lition of unauthorised constructions, closure of premises and

against the offenders inion and criminal proceedings

with the relevant Acts inforce.

appropriate action against the concerned technical person."

s it is apparent that under the provisions of the Act as well as

lations framed thereunder the Noida Authority for all practical

pulposes exercises such powers in respect of superintendence,

preservation, management and control of all the development works taking

place in its notified atea.

23.Thatthe Uttar Pradesh Shashan, Girha, Police Anubhag-6 vide Notification

No. 612020152 p/vi-pu-6-2020-01 vividh12020, Lucknow: dated

13.01 .2020 declared the District Gautam Budh Nagar as a metropolitan

area and the l)ttar Pradesh Shashan, Girha, Police Anubhag-6 vide

Notification No. 712020153 p/vi-pu-6-2020-01 vividh/2020, Lucknow:

dated 13.01 .2020 conferred on the Joint Commissioner of Police, the

Additional Commissioner of Police, Deputy Commissioner of Police,

Additional Deputy Commissioner of Police and the Assistant

Commissioner of Police posted in District Gautam Budh Nagar, the powers

X of the Code of Criminal Procedure.

coming into force of Bhartiya Nagarik Suraksha Sanhita, 202324.

(hielieinafter referred to as 'BNSS') in place of code of Criminal Procedure

Section 152 of Chapter XI of BNSS gives the powers of conditional order

for removal of public nuisance to the police department in police

commissionerate system. In the following sections which are reproduced

45



below, the powers earlier vested in the District Magistrate or a Sub-

divisional Magistrate or any other Executive Magistrate are now conferred

on the Joint Commissioner of Police, the Additional Commissioner of

t., Ar,,i.i,".".-"" 'l L, of ?oliC,q and the Assistant Commissioner of Police posted in District

'ii / Gurtu*hudh Nagar. For ready reference Section 152 of BNSS is

,* ,fiilii ,,#ftr#l} hereunder'

. Conditional order for removal of nuisance.

(1) Whenever a District Magistrate or a sub-divisional

Magistrate or any other Executive Magistrate specially empowered in

this behalf by the State Government, on receiving the report of a police

officer or other information and on taking such evidence (if any) as he

thinks fit, considers-

(a) that any unlawful obstruction or nuisance should be removed from

any public place or from any injurious to the health or physical comfort

of the community, and that in consequence such trade or

(b). occupation should be prohibited or regulated or such goods or

merchandise should be removed or the keeping thereof regulated; or

(c) that the construction of any building, or, the disposal of any

substance, as is likely to occasion conflagration or explosion, should be

prevented or stopped; or

t any building, tent or structure, or any tree is in such a condition

t is likely to fall and thereby cause injury to persons living

ing on business in the neighbourhood or passing by, and that

the removal, repair or support of such building, tent or

or

in

G.B" t{a6ar -v

Rk"'*W

structure, or the removal or support of such tree, is necessary; or
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v

(e) that any tank, well or excavation adjacent to any such way or public

place should be fenced in such manner as to prevent danger arising to

the public; or

(0 that any dangerous animal shoutd be destroyed, confined or

rwise disposed of such Magistrate may make a conditional order

the person causing such obstruction or nuisance, or carrying

trade or occupation, or keeping any such goods or merchandise,

ning, possessing or controlling such building, tent, structure,

ce, tank, well or excavation, or owning or possessing such

imal or tree, within a time to be fixed in the order-

(i) to remove such obstruction or nuisance; or

(ii) to desist from carrying on, or to remove or regulate in such manner

as may be directed, such trade or occupation, or to remove such goods

or merchandise, or to regulate the keeping thereof in such manner as

may be directed; or

(iii) to prevent or stop the construction of such building, or to alter the

disposal of such substance; or

(iv) to remove, repair or supporl such building, tent or structure, or to

remove or support such trees; or

(v) to fence such tank, well or excavation; or

vi) to destroy, confine or dispose of such dangerous animal in the

provided in the said order, or, if he objects so to do, to appear

himself or some other Executive Magistrate subordinate to him

at a time and place to be fixed by the order, and show cause, in the

manner hereinafter provided, why the order should not be made

absolute.

(2) No order duly made by a Magistrate under this section shall be called

\r\pag
in question in any Civil Courl.
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Explanation.-A "public place" includes also property belonging to the

State, camping grounds and grounds left unoccupied for sanitary or

recreative purposes."

any water pit or excavation site filled with water like the present

150 can be considered as a public nuisance as defined above

152 of chapter XI of BNSS falls within the jurisdiction of police

'sionerate. Similarly, power to prohibit repetition or continuance of

nuisance (Section 162 of BNSS) and to issue order in urgent cases

of nuisance or apprehended danger (Section 163 of BNSS) which were

earlier under the jurisdiction of District Magistrate or a Sub-divisional

Magistrate or any other Executive Magistrate are now conferred on the

Joint Commissioner of Police, the Additional Commissioner of Police,

Deputy Commissioner of Police, Additional Deputy Commissioner of

Police and the Assistant Commissioner of Police posted in District Gautam

Budh Nagar. For ready reference Section 1621163 of BNSS, 2023 are being

quoted hereunder: -

"162. Magistrate may prohibit repetition or Continuance of public

nuisanc4-A District Magistrate or Sub-divisional Magistrate, or any

other Executive Magistrate or DepuQ Commissioner of Police empowered

, bv the State Government or the District Magistrate in this behalf, may
l"
\4 ;,^)-," ^1A1t ^-7r'nAtn rnnt la vonont nr nnvtfitttro n ntthlir nlticnn('t, ns ,'lP{inerJ in

danger.- (l) In cases where, in the opinion of a District Magistrate, a

Sub-divisional Magistrate or any other Executive Magistrate specially

empowered by the State Government in this behalf, there is sfficient

I "! .,.v uLv.

\AI order any person not to repeat or continue a public nuisance, as de/ined in
I

, , the Bharatiya ltlyaya Sanhita, 2023, or any special or local law.

163. Power to issue orcler in urgent coses of nuisance or apprehenclecl

ground for proceeding under this section and immediate prevention or
\NV
\\- \
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speedy remedy is desirable, such Mogistrate may, by o written order

stating the materialfacts of the case and served in the manner provided by

section 153, direct any person to abstain.from a certain act or to take

order with respect to certain properQ in his possession or under

if such Magistrate considers that such direction is likely

or tends to prevent, obstruction, annoyance or iniury to any

'ly employed, or danger to human life, health or safety or a

ce of the public tranquillitl, or a riot, or Qn off'oy'

'n order under this section may, in cases of emergency or in cases

where the circumstances do not admit of the serving in due time of a notice

upon the person against whom the order is directed, be passed ex parte.

(j) An order uncler this section may be directed to a particular individual,

or to persons residing in a particular place or area, or to the public

generally when frequenting or visiting a particular place or area'

@) No order under this section shall remain in force for more than two

months from the making thereof:

provided that if the State Government considers it necessary so to do

for preventing danger to human life, health or safety or for preventing a

riot or any affray, it may, by notification, direct that an order made by a

Magistrate under this section shall remain in force for such further

period not exceeding six months from the date on which the order made

by the Magistrate would haye, but for such order, expired, as it may,

,fy in the said notification.

Any Magistrate, may either on his own motion or the application of

person aggrieved, rescind or alter any order made under this

Section by himself o, any Magistrate subordinate to him or by his

predecessor-in-ffice.
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(6) The State Government may, either on its own motion or on the

application of any person aggrieved, rescind or alter any order made by

it under the proviso to sub-section (4).

6ffiffi( Were an application under sub-section (5) or sub-section (6) is

ived, the Magistrate, or the State Government, aS the case may be,

affurd to the applicant an early opportunity of appearing before

it, either in person or by an advocate and showing cause against

th:e order; and if the Magistrate or the State Government, as the case

may be, rejects the application wholly or in part, he or it shall record in

writing the reasons for so doing. "

26.That in view of the facts stated above the Noida Authority under the

provisions of 1976 Act and the Regulations framed thereunder possesses

power of superintendence, preservation, management and control in

respect of all developmental and constructional activities within its notified

area. Similarly, under the police Commissionerate system, the power to

tackle with public nuisance have been conferred on the police officials

under the notification dated 13.01 .2020.

ZT.That as stated above the 1976 Act vests power for superintendence,

preservation management and control of everything construction sites

tackle with public nuisance including management of any tank,

ion adjacent to any public places'to prevent danger arising to

the public, however, taking into consideration of the unfortunate incident

which resulted in loss of life, the State Government on the recommendation

N,
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of the District Magistrate, Gautam Budh Nagar, provided compensatory

relief of Rs. 4,00,000/- timely to the family of the deceased i.e. Yuvraj

it filed by Deponent in Hon'ble High Court of Judicature at

is attached as Annexure R-7.

ence, the present response is being submitted for the kind perusal of this

Hon'ble Tribunal. It is prayed that the same be taken on record.

VERIFICATION

Verified at Surajpur, Greater Noida, Gautam Buddha Nagar on this og

day of Apr1l,2026,that the contents of the above affidavit from paragraphs

I to 24 are believed to be true and correct to the best of my knowledge and

belief. No part of it is false and nothing material has been concealed

I ir:t [1$o.r < ft"r l,t on bh N"tW{ 6y"-uML-nil
f4a,_ n hn4 k nelr,y< qi,Da_t lr^t.

k 6qqloryfgqdt t-toyaw-
' ::t

!ffi#".2.,^i.t,.1 i ''!',,lill]
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Chief Justice's Court 

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1.  It is submitted by the petitioner, appearing in person, that the matter has 

been extensively heard by the Bench headed by Hon'ble Mr. Justice M.C. 

Tripathi on 17.03.2026 and 20.03.2026 and matter was ordered to be listed 

today at 2:00 pm.

2. In view of the submissions made, the matter is released, the same be listed 

before the appropriate Bench after seeking nomination.

April 1, 2026
P.Sri./Mukesh Pal 

Versus

Counsel for Petitioner(s) : In Person
Counsel for Respondent(s) : A.S.G.I., Manish Goel (AAG) with 

A.K. Goyal (A.C.S.C.), M.C. 
Chaturvedi (Sr.Adv.) with 
Kaushalendra Nath Singh, Vivek 
Kumar Singh

(Kshitij Shailendra,J.)    (Arun Bhansali,CJ.)

Himanshu Jaiswal
.....Petitioner(s)

State of U.P and 6 others
.....Respondent(s)

Digitally signed by :- 
PUNEET SRIVASTAVA 
High Court of Judicature at Allahabad
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Court No. - 21 

HON'BLE MAHESH CHANDRA TRIPATHI, J.
HON'BLE KUNAL RAVI SINGH, J.

1. Let the Director General, Fire Safety, State of U.P. be 

impleaded as necessary party in the array of parties forthwith.

2. In response to the detailed order dated 17.03.2026, Sri 

Manish Goyal, learned Additional Advocate General assisted 

by Sri A.K. Goyal, learned Additional Chief Standing Counsel 

has filed an affidavit on behalf of the respondent nos. 5 and 6 

and the same is taken on record.

3. Sri M.C. Chaturvedi, learned Senior Advocate assisted by 

Sri Kaushalendra Nath Singh, learned counsel appearing for 

New Okhla Industrial Development Authority (respondent 

no.2) has filed an affidavit, which is also taken on record.

4. Sri Vivek Kumar Singh, learned Senior Panel Counsel, 

Union of India, appearing for the National Disaster Response 

Force (NDRF) has filed an affidavit on behalf of the NDRF, 

which is also taken on record. 

5. On the request of the parties, put up this matter again as 

fresh on 01.04.2026 at 02:00 pm.

Versus

Counsel for Petitioner(s) : In Person
Counsel for Respondent(s) : A.S.G.I., C.S.C., 

Kaushalendra Nath Singh, 
Vivek Kumar Singh

Himanshu Jaiswal
.....Petitioner(s)

State Of U.P And 6 Others
.....Respondent(s)
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6. In the meantime, Sri Manish Goyal, learned Additional 

Advocate General may also obtain instructions on behalf of the 

newly impleaded party.

March 
20, 
2026
Priya

WPIL No. 306 of 2026
2

(Kunal Ravi Singh,J.)    (Mahesh Chandra Tripathi,J.)

Digitally signed by :- 
PRIYA KUSHWAHA 
High Court of Judicature at Allahabad
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Court No. - 21 

HON'BLE MAHESH CHANDRA TRIPATHI, J.
HON'BLE KUNAL RAVI SINGH, J.

1. The instant writ petition is preferred seeking following principal 
reliefs:-

"a) Issue an appropriate writ, order or direction for court-
monitored comprehensive safety auditof all openconstruction 
sites, basements, excavations, trenches, and water-logged 
bodiesendangering Public safety across Noida and Greater 
Noida, including all those abandoned, stalled or non-
operational projects, and further direct the Respondent 
Authorities to :  
1. complete the said safety audit within atime-bound period 
to be fixed by this Hon'ble Court; and 
b) constituting an independent high-level Court monitored 
inquiry, preferably headed by a retired Judge of this Hon'ble 
Court in a time-bound manner, to inquire into the 
circumstances leading to the death of Mr. Yuvraj Mehta, 
including: 
1. prolonged failure of statutory authorities to secure the 
hazardous site; 
II. omissions and delays on the part of police and rescue 
agencies; and 
III. fixing responsibility of all concerned officials and 
authorities, without confining accountability solely to private 
builders. 
c) Issue directions to frame, notify, and strictly enforce 
mandatory safety guidelines for all ongoing and abandoned 
construction sites. 
d) Direct the Respondent State and authorities to formulate 
and implement clear Standard Operating Procedures (SOPs) 
for urban emergencies."

2. Earlier the matter was taken up on 05.02.2026 and on the said 
date, the respondents were directed to obtain instructions in the 
matter and file counter affidavit inter alia indicating the steps 
taken/proposed to be taken to prevent the recurring of the 

Versus

Counsel for Petitioner(s) : In Person
Counsel for Respondent(s) : A.S.G.I., C.S.C., Kaushalendra Nath 

Singh, Vivek Kumar Singh

Himanshu Jaiswal
.....Petitioner(s)

State Of U.P And 6 Others
.....Respondent(s)
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incidents, reference whereof has been made in the petition. In 
response to the said order dated 05.02.2026, Sri Manish Goyal, 
learned Additional Advocate General assisted by Sri A.K. Goyal, 
learned Additional Chief Standing Counsel has filed an affidavit 
on behalf of the State-respondents and the same is taken on 
record.

3. Sri M.C. Chaturvedi, learned Senior Advocate assisted by Sri 
Kaushalendra Nath Singh, learned counsel appearing for New 
Okhla Industrial Development Authority (respondent no.2) has 
filed short counter affidavit, which is also taken on record.

4. In the instant matter, we find that at the time of the incident, 
there was no shortage of information to the first respondents as 
the distress call was immediately made by the father of the 
deceased. The recipient of SOS had immediately informed the 
police and the nearest patrolling team had reached there. The Fire 
Brigade, State Disaster Response Force (in short "SDRF"), and 
the National Disaster Response Force (in short "NDRF") also 
reached there. Before drowning, there was a substantial period of 
time, in which, rescue could have been attempted. It is not in 
dispute that as per the pleadings set up before us, the expert team 
of SDRF and NDRF were available at the site. Even though, the 
responses have been filed by the respondents-Authority and the 
State- respondents, but till date no response of SDRF and NDRF 
are filed.

5. Confronted with this situation, Sri Manish Goyal, learned 
Additional Advocate General, appearing for the State respondents 
and Sri Vivek Kumar Singh, learned Senior Panel Counsel, 
Union of India, appearing for the NDRF seek a short 
adjournment.

6. We expect that the responses are to be filed within two days 
and the affidavit be served upon to the petitioner-in person on or 
before the next date fixed in the matter. The response is to be 
filed by an officer not below the rank of Gazetted Officer. It is 
also expected that the responses must indicate the steps taken for 
rescue and also the training received by both the response teams 
for preparation of emergencies. The response must also indicate 
the details of the team present at the site along with the name of 
the Commanding Officer of the said teams.  

7. We have also perused the counter affidavit filed by the NOIDA 
and we find that even though, notices were issued to various 
erring builders on 06.02.2026 to rectify the defects within three 
days but counter affidavit is completely silent with regard to what 
remedial steps were taken and whether NOIDA had actually 
verified the remedial steps taken. Furthermore, the affidavit is 
also silent whether in NOIDA, there is  any Nodal Officer 

WPIL No. 306 of 2026
2
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nominated to deal with emergency situations and to coordinate 
between various agencies in such emergencies. The affidavit is 
also silent as to who was the officer of NOIDA Authority, who 
had reached the spot, when the entire incident was being 
broadcasted live. We expect that an affidavit indicating the above 
should be filed by the next date fixed.  

8. Put up this matter again as fresh on 20.03.2026 at 10:00 am.

March 17, 2026
Priya

WPIL No. 306 of 2026
3

(Kunal Ravi Singh,J.)    (Mahesh Chandra Tripathi,J.)

Digitally signed by :- 
PRIYA KUSHWAHA 
High Court of Judicature at Allahabad

Digitally signed by :- 
PRIYA KUSHWAHA 
High Court of Judicature at Allahabad
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HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 306 of 2026

Chief Justice's Court 

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. Learned Senior Counsel representing respondent no.2-New Okhla 

Industrial Development Authority and the Standing Counsel representing 

the State respondents pray for time to obtain instructions in the matter and 

file counter affidavit inter alia indicating the steps taken/proposed to be 

taken to prevent the recurring of the incidents, reference whereof has been 

made in the petition.

2. Needful may be done before the next date.

3. List the petition on 17.03.2026, as fresh. 

February 5, 2026
AHA/Jyotsana

Versus

Counsel for Petitioner(s) : In Person
Counsel for Respondent(s) : M.C. Chaturvedi (Sr. Adv.) with K.N. 

Singh, A.K. Goyal (A.C.S.C.), S.P. 
Singh (A.S.G.I.) with Vivek Kumar 
Singh, Kaushalendra Nath Singh

(Kshitij Shailendra, J)    (Arun Bhansali, CJ)

Himanshu Jaiswal
.....Petitioner(s)

State of U.P and 6 others
.....Respondent(s)

Digitally signed by :- 
AFZAL HUSAIN ABBASI 
High Court of Judicature at Allahabad
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